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CUTTACK BENCH, CUTTACK 
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O.A./T.A./R.A.-No ............ .LI...7 ........................ 1 995 

1) 
\ppIicant ( s) 

Versus 

Respondent ( s) 

Sr. No I Date O rders 
Office note as to 
action (if any 
taken on order 

r R:CHT:R 

AC1S Lrar 
	 - 

23.S.9 	 ard Shri S.IllicJc, learned 	1. 

counsel for the applicant, who orays 
	 -. 

for the quashing of 4nnexure-7 which 

a direction issued by the Conseatr 	 -° 

of Forests, Krput C ircl ..Koraput, cr-c( 

asking the applicant to handover the 

charge of his present appointnnt by 

21st august, 1995. The reason leading 

to this decision has been spelt out mi 

the opening para of the said annexure. 	< 

There is nothing in this annexure whici 

by itself would call for any judicial 

intervention on any ground. 

It is noted in this connection 

that the officer had  erlier approached 

this Tribunal in 	.402/95, praying fr 

the quashing of his posting order 

hnnexure_3 to that d..). CertaX,i 

directionsarid reliefs were gived to the 

applicant in that Original Application .1 ' 

It how appears that the represefltatiOn 

of the officer has since been disposed  

of by the Gernment. There is thus no 

ground or scope for,  further intercessio, 

on his behalf, or of affording yet 
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Order 	Order 	
taken on oder 

aidother re 1 ie £ • J he ordo r s of trans fe r 

are, quite simply, required to be cart 

out now. 

&1nexurc s 3 to 6 in the Dresent 

ap1ication contain certain facts which 

go to show that som3 confusion exists 

about ti,e relief/retention of some other 

officers 1ke S/hri iK.N.sthj, 

and K..iinda, who are connected with ti- 

chain of transfers, besides the applican :. 

The position s not clear as to how exac ly 

and in what nnner or order th orders 

transfer of these officers are going to 

implemented. vihile it is so, it is also 

seen from nnexure-6 that the aplicant 

has sought certain instructions from the 

Gernrrflb (Respordent-2) in the rntter. 

This letter ocs sent only on 17.8.1995, 

i.e. barely five days ago. It is, therefe, 

entirely oosible that no instructions o: 

reply have, yet been received from the 

L Principal $cretary, as stated by the 

applIcant. Jnly in order to enable such 

instructions to be issued,as may be 

considered necessary, to smoothen the ross 

of rclif f these officers and 1dj-oown 

the modalits thereof,et all considere 

necussary by the Pespondent.2, the orraton 

of '- nnexure-7 is stayed till 31.8.1995, 

until the receipt of instructions sought: 

L far from the Government, whichever is 

ecir1ier, Drovided that the ssistant 

~

Conservator of orests, ±aygada flivision' 

,,;` has not already assund charge of the 

h.appiicant's poet on the forenoon of 21st 

'u.gust, 1995, in accordance with the 

.• 

S 
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...1 3.8.95 

Order with Signature 

impugned annexure • If such dssumpt ion 

of charge has already taken, this stay c Cnno 

of course be orated. In any case, 

nnexure-7 shall have to be complied with 

by the applicant in the foreno -i of 1st 	 C-  - 

epember, 1995, at the latest, or On 

receipt of the instruction from the 

Gavernrrnt, as indicated above, whicheve- 
• Lsedrller. 

Thus the apoljcatjon is disoosed of 

at the admission stage. No costs. 

$end aop 	of t hdsD orders to the 

resjondeflts along with the copies of the 

application and a copy of the order be 	 't 

also made  available to the oetitioner*s 

c oun se 1. 	 S 
M. NBR (f4 fl iLT T LLV) 

I 


